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will mean nothing when there is a 
fear of property and fear of life, when 
children cannot go to schools safely. 
What is the use of opening schools 
when the children are likely to be 
kidnapped on the way ? ( Inter­
ruption ). Therefore, there is nothing 
peculiar in that and I may assure the 
hon. Member that all the administra­
tive matters that were raised here 
will be looked into. The Secretaries 
of most of the spending departments 
are here. They have watched the 
proceedings of this House. What­
ever suggestions have been made 
here will certainly be examined by 
the Secretaries and by the Governor 
ultimately. I need not go into all 
the matters like Raj Bhawan ex­
penditure and so on which have 
been raised. I do not know how 
any Slate Government can function 
without a residence for the Gover­
nor, as long as we have got the 
Governor under the Constitution. 
After all, when there is a Governor, 
we must give him residence and 
things like that. As Shri Jaganatha 
Rao has stated, since the seat of the 
Government is Bhuvaneshwar, the 
Governor has also to be there, in­
stead of being at Puri or Cuttack.

I am very happy that hon. 
Members have given very useful 
suggestions. There was the com­
plaint that there was lack of time 
and the budget papers were given 
to hon. Membe rs only yesterday. 
In spite of that, they were able to 
come forward with very useful 
suggestions. I do not know what 
would have happened if we had 
supplied those  ̂ papers two or three 
days ago, wft#:*n without any time 
they have given so many very use­
ful suggestions, and seven hon. 
Members have participated in the 
debate. All the administrative matters 
will be looked into by the Governor. 
I am thankful to the hon. Members 
for having given me an opportunity 
to defend the budget prepared by a 
Ganatantra Parishad Ministry.

16 42 hra.

ORISSA* DEMANDS FOR GRANTS 
ON ACCOUNTS

Mr. Speaker: 1 shall now put to 
vote the Demands for Grants on
Account in respect of the State of 
Orissa for 1961-62.

The question is:

“That the respective sums not 
exceeding the amounts shown in 
the third column of the Order 
Paper be granted to the President 
on account out of the Consolida­
ted Fund of the State of Orissa 
to defray the charges which will 
come in course of payment
during the year ending the 31st 
day of March, 1962, in respect of 
the following Demands entered 
in second column thereof:

Demands Nos. 1 to 51, 53 to 55, 57, 
58 and 60.

The motion was adopted

[The motions for Orissa Demands 
for Grants on Account which were 
adopted by the Lok Sabha are re­
produced below—Ed.]

Dem and No. 1—E lec tio n  and other 
E xpenditure re la t in g  to  the H om s  
D epartm en t

“That a sum not exceeding 
Rs 6,67,000 be granted to the 
President, on Account, out of the 
Consol dated Fund of the State 
of Orissa to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Election and other 
Expenditure relating to the 
Home Department*.”

D e m a n d  N o . 2— Jails

“That a sum not exceeding 
Rs. 6,22,000 be granted to the 
President, on Account, out of the 
Consol;dated Fund of the State 
of Orissa to defray the charges 
which will come in course of

•Moved* with the recommendation of the President.
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[Mr. Speaker] 
payment during the year ending 
the 31st day oi  March, 1962, in 
respect of ‘Jails*.”

D e m a n d  N o. 3— P olice

‘That a sum not exceeding 
Rs. 38,46,000 be granted to the 
President, on Account, out of the 
Consol dated Fund of the State 
of Orissa to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Police*.”

D e m a n d  N o. 4— E x pe n d itu r e  r elating  
to  the  P l a n n in g  a n d  C o -o r d in a t io n  
a n d  P o lit ic a l  a n d  Services D epar t ­
m e n t s

“That a sum not exceeding 
Rs. 8,00,000 be granted to the 
President, on Account, out of the 
Consol dated Fund of the State 
of Orissa to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Expenditure relating 
to the Planning and Co-ordination 
and Political and Services De­
partments*/’

D e m a n d  N o. 5— C o m m u n it y  D eve ­
l o p m e n t  P rojects , etc .

“That a sum not exceeding 
Rs. 73,41,000 be granted to the 
President, on Account, out of the 
Consol dated Fund of the State 
of Orissa to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Community Develop­
ment Projects, etc*.**

D e m a n d  N o. 6— R iver V a lle y  D eve­
l o p m e n t

“That a sum not exceeding 
Rs. 2,78,000 be granted to the 
President, on Account, out of the 
Consol dated Fund of the State 
of Orissa to defray the charges 
which will come in course of 
payment during the year ending
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the 31st day of March, 1962, in 
respect of ‘River Valley Develop­
ment*.”

D e m a n d  No. 7—E x pe n d it u r e  o n  Dis* 
placed  P ersons

“That a sum not exceeding
Rs. 85,000 be granted to the 
Presiden*, on Account, out of the 
Consol dated Fund of the Stato 
of Orissa to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Expenditure on Dis­
placed Persons*.”

D e m a n d  No. 8— St a m p s

“That a sum not exceeding
Rs. 29,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State 
of Orissa to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Stamps’.”

D e m a n d  N o . 9— M in is t e r s , C iv il  
S ecretariat a n d  other  E x p e n d i­
ture relating  to the F in a n c e  
D e p a r t m e n t .

“That a sum not exceeding
Rs. 12,06,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State 
of Orissa to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Ministers, Civil Sec­
retariat and Other Expenditure 
relating to the Finance Depart­
ment’.”

D e m a n d  N o . 10—P e n s io n s

“That a sum not exceeding 
Rs. 6,90,000 be granted to the 
Presiden4, on Account, out of the 
Consol5dated Fund of the State 
of Orissa to defray the charges 
which will come in course of
payment during the year ending 
the 31st day otf March, 1962, in 
respect of ‘Pensions’ .”
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Demand  No. 1 1 —Expenditure rela­
ting to the Education Department

“That a sum not exceeding 
Rs. 91,15,000 be granted to the 
President, on Account, out of the 
Con?ol dated Fund of the State 
of Orissa to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Expenditure relating to 
the Education Department’.”

D e m a n d  No. 12—Taxation
“That a sum not exceeding 

Rs. 2,49,000 be granted to the 
President on Account, out of the 
Con-.ol dated Fund of the State 
of Orissa to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Taxation’.”

D e m a n d  N o . 13—L a n d  R evenue

“That a sum not exceeding 
Rs. 30,84,000 be granted to the 
Presiden\ on Account, out of the 
Consolidated Fund of the State
of Orissa to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Land Revenue’.”

D e m a n d  No. 14— E x cise

“That a sum not exceeding 
Rs. 3,58,000 be granted to the 
President on Account, out of the 
Consol:dated Fund of the State
of Orissa to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘Excise’.”

D e m a n d  N o . 15— R egistratio n

“That a sum not exceeding 
Rs 1,01,000 be granted to the 
Presiden*, on Account, out of the 
Consolidated Fund of the State 
of Orissa to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Registration'.”

D e m a n d  N o . 16— D istrict  A d m in is ­
tr a tio n  a n d  O ther  E xpen d itu r e  

r e lat in g  to  the  R evenue  
D e p a r t m e n t

“That a sum not exceeding 
Rs. 42,26,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
of Orissa to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of ‘District Administration 
and Other Expenditure relating 
to the Revenue Department’.”

D e m a n d  N o . 17— E x pe n d itu r e  relating  
to the  Ind ustr ies  D e p a r t m e n t

“That a sum not exceeding 
Rs. 49,76,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
'Expenditure relating to the Indus­
tries Department’ . ’ 1

D e m a n d  N o . 18— C iv il  an d  Se ssio n s  
C ourt and  O ther E x penditure  

relating  to the L a w  
D e par tm e n t

“That a sum not exceeding 
Rs. 4,66,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
'Civil and Sessions Court and 
Other Expenditure relating to the 
Law Department’.”

D e m a n d  N o . 19— S tatio n er y  and  
P r in t in g  an d  O ther E xpenditure

RELATING TO THE COMMERCE
D epar tm e n t

“That a sum not exceeding 
R?. 7,06,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of (he State of 
Orissa to defray the charges which 
will come in course of payment
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[Mr. Speaker]
during the year ending the 31st 
day of March, 1962, in respect of 
‘Stationery and Printing and 
Other Expenditure relating to 
the Commerce DepartmentV*

D em and  No. 20— L abour and E m igra­
tion  and E m plo y m e n t  O rganisation

“That a sum not exceeding 
Rs. 3,38,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Labour and Emigration and Em­
ployment Organisation*.”

D e m a n d  No. 21— T ribal  a n d  R ur al  
W elfare  D e pa r tm e n t

“That a sum not exceeding 
Rs. 39,80,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
Tribal and Rural Welfare Depart­
ment’.*’

D e m a n d  No. 22—M edical  a n d  O ther  
E x pend itur e  r elating  to thz  

H ealth  D e pa r tm e n t

“That a sum not exceeding 
Rs. 29,78,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962. in respect of 
‘Medical and Other Expenditure 
relating to the Health Depart­
ment'.”

D e m a n d  No. 23—P u blic  H ealth

“That a sum not exceeding 
Rs. 13,22,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which

will come in course of payment 
during the year ending the 31flt 
day of March, 1962, in respect of 
‘Public Health*.”

D em and  No. 24— Irrigation

“That a sum not exceeding 
Rs. 1,12,63,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31ft 
day of March, 1962. in respect of 
‘Irrigation*.**

D e m a n d  No. 25— C iv il  W orks

“That a sum not exceeding 
Rs. 1,11,03,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Civil Works’.”

D e m a n d  No. 26— State  L egislatur e

“That a sum not exceeding 
Rs. 1,09,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘State Legislature*.*'

D e m a n d  N o . 27—P u b lic  W orks C o m ­
m o n  E s t a b l is h m e n t  a n d  O ther  
E x pend itur e  r elatio n  to the W orks 
D e p a r t m e n t

“That a sum not exceeding 
Rs. 10.11.000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
•Public Works Common Establish­
ment and Other Expenditure rela­
ting to the Works Department*.”



D e m a n d  N o . 28— E lectr ic ity  Sc h e m e s

“That a sum not exceeding 
Rs. 49,76,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Electricity Schemes’/'

D e m a n d  N o . 29— T a x ls  o n  V ehicles

“That a sum not exceeding 
Rs. 2,20,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Taxes on Vehicles’.”

D e m a n d  N o . 30—T r anspor t  Sc h e m e s

“That a sum not exceeding 
Rs. 20,16,000 be granted to the 
President, on Account, out of the 
Conslidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Transport Schemes’.”

D e m a n d  No. 31—F orest

“That a sum not exceeding 
Rs. 21,28,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Forest’.”

D e m a n d  No. 32—F isheries

“That a sum not exceeding 
Rs. 4,84,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
'Fisheries’.”
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D e m a n d  No. 33—C o -operation

“That a sum not exceeding 
Rs. 7,57,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March. 1962. in respect of 
‘Co-operation*.”

D e m a n d  N o . 34—C o n r ib u t io n  to  
L ocal  B odies

“That a sum not exceeding 
Rs. 2,75,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Contribution to Local Bodies’.”

D e m a n d  No . 35—A n im a l  H u sband r y

“That a sum not exceeding 
Rs. 14,92,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Animal Husbandry’.”

D e m a n d  N o . 36—P ublic  R e la t io n s

“That a sum not exceeding 
Rs. 2,90,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
'Public Relations’.”

D e m a n d  N o . 37— A griculture

“That a sum not exceeding 
Rs. 25,68,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of Biarch, 1962, in respect of 
'Agriculture’/'
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D e m a n d  38— S u p p l y  D e pa r tm e n t

“That a sum not exceeding 
Rs. 3,63,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Supply Department’.”

D e m a n d  N o . 39—H ir a k u d  D a m  
P roject

“That a sum not exceeding 
Rs. 12,70,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Hirakud Dam Project’.”

D e m a n d  N o 40— C o m m u n it y  D eve­
l o p m e n t  P rojects

“That a sum that exceeding 
Rs. 4,40,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will comc in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Community Development Pro­
ject’.” ‘

D e m a n d  N o . 41— L o a n s  to L o cal  
F u n d s , G o v e r n m e n t  se r v an ts , etc.

“That a sum not exceeding 
Rs. 28,75,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1962, in respect of ‘Loans 
to Local Funds, Government ser­
vants etc.’.”

Dem and N o . 42—Com pensation  fo r  
ABOLITION o f  Zam in dary  system  and  
o th er Expend itu re  re la t in g  to  
Revenue D epartment.

‘ r^at a sum not exceeding 
Rs. 14,91,000 be granted to the 
President, on Account, out of the

Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Compensation for abolition of 
Zamindary system and Other Ex­
penditure relating to Revenue 
Department’.”

Dem and No. 43—E le c tr ic ity  schemes 
outside the Revenue A cco u n t and  
01 her Expenditu re r a la t in g  to  the  
W o rk s  D epartm en t

“Thai a sum not exceeding 
Rs. 2,62,95,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
wiii come in course of payment 
during the year ending the 3?st 
day of March, 1962, in respect of 
‘Electricity schemes outside The 
Revenue Account and Other Ex­
penditure relating to the Works 
Department.’.”

D e m a n d  N o . 44—A g r icultur al

im p r o v e m e n t s  a n d  research

“That a sum not exceeding 
Rs. 11,64,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
wiil come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Agricultural improvements and 
research’.”

D e m a n d  N o . 45— State  Sc h e m e s  of 
G o v e r n m e n t  T rading

“That a sum not exceeding 
Rs. 50,99,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State erf 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘State Schemes of Government 
Trading*.”
D e m a n d  N o . 46— Road  T ranspor t  

Sc h e m e s

“That a sum not exceeding 
Rs. 33,000 be granted to the



President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
wii] come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
'Road Transport schemes'.”

iJe m a n d  N o . 47— C a p it a l  o u t l a y  o n  
P u b lic  H ealth  a n d  C a p it a l  
A cc o u n t  of  C iv il  W orks relat ­

in g  to H ealth  (L.S.G.)
D e p a r tm e n t

‘ That a sum not exceeding 
Rs. 5,66,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of Marcn, 1962, in respect of 
Capital outlay on Public Health 
and Capital Account of Civil works 
routing to Health (L.S.G.) Depart­
m ents

D e m a n d  N o . 48—C a p it a l  O u t la y  on  
In d u str ia l  D ev e lo pm e n t

‘ That a sum not exceeding 
Rs. 4,53,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
wii I come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Capital outlay on Industrial Deve­
lopment

D k m a n d  N o . 49—C a p it a l  o u t l a y  o n  
P orts (C h a n d b a l i)

“That a sum not exceeding 
Rs. 16,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
*Capital outlay on Ports fChand­
bali)’ ”

^ m a n d  No. 50— C apital outlay  on  
P orts (P ahadip)

“That a sum not exceeding 
Rs. 13,58,000 be granted to the
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President, on Account, out of the 
Consolidated Fund of the State of 
Or-issa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Capital outlay on Ports (Para- 
dip)’.”

Dem and No. 51—Subsidised Industri­
a l  H ousing Scheme

“That a sum not exceeding 
Rs. 83,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, jn respect of 
‘Subsidised Industrial Housing 
Scheme’.”

D e m a n d  No. 53—C a p it a l  A cco unt  o r  
O ther W orks relating  to H o m e  

D epar tm e n t

“That a sum not exceeding 
Rs. 60,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
clay of March, 1962, in respect of 
‘Capital Account of Other Works 
relating to Home Department’ ”

D e m a n d  N o . 54—C a p it a l  o u t l a y  o if 
Forest

‘ That a sum not exceeding 
Rs. 2,20,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
wiil come in course of payment 
during th< year ending the 31st 
day of March, 1962, in respect of 
'Capital Outlay on Forest*,"

Dem and  N o . 55—Capital Expenditurs 
relating to Development (C o ­

operation ) D epartment

‘That a sum not exceeding 
Rs. 3,12,000 be granted to the 
President, on Account, out of (he 
Consolidated Fund of the State of 
O r im  to  defray the charges which

CHAITRA 7, 1883 ( SAKA)
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[Mr. Speaker] 
wiil come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
“Capital Expenditure relating to 
Development (Co-operation) De­
partment’.’*

D e m a n d  N o . 57.— C a p it a l  E x pen d itu r e  
relating  to D e v e lo p m e n t  ( V eteri-  

n ary ) D e p a r t m e n t

“That a sum not exceeding 
Rs. 1,27,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
‘Capital Expenditure relating to 
Development (Veterinary) Depart­
ment’.”

D e m a n d  N o . 58— C a p it a l  A c c o u n t  
of O ther W orks  relating  to the

P l a n n in g  a n d  C o - o r d in a t io n  
(G r a m  P a n c h a y a t ) 

D e p a r t m e n t

“That a sum not exceeding 
Rs. 1,17,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
(Capital Account of other works 
relating to the Planning and Co­
ordination (Gram Panchayat) 
Department’.”

D e m a n d  N o . 60— C a p it a l  A cc o u n t  of 
C iv il  W orks

“That a sum not exceeding 
Rs. 68,75,000 be granted to the 
President, on Account, out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
"Capital Account of Civil works’.”

16 43 hrs.
ORISSA APPROPRIATION (VOTE 

ON ACCOUNT) BILL*
The Minister of Revenue and Civil 

Expenditure (Dr. B. Gopala Reddi):
I beg to move for leave to introduce 
a Bill to provide for the withdrawal 
of certain sums from and out of the 
Consolidated Fund of the State of 
Orissa for the services of a part ol 
the financial year 1961-62.

Mr. Speaker: The Question is:
“That leave be granted to int­

roduce a Bill to provide for the 
withdrawal of certain sums Trom 
and out of the Consolidated Fund 
of the State of Orissa for the ser­
vices of a part of the financial 
year 1961-62.”

The motion vms adopted.

Dr. B. Gopala Reddi: I introduce!
the Bill.

T beg to movet:
“That the Bill to provide lor 

the withdrawal of certain sums 
from and out. of the Consolidated 
Fund of the State of Orissa for 
the services of a part of the fin­
ancial year 1961-62, be taken into 
consideration.”

Mr. Speaker: The Question is:
“That the Bill to provide for the 

withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Orissa for the 
services of a part of the financial 
year 1961-62, be taken into consi­
deration.”

The motion was adopted.
Mr. Speaker: The question is: 

“That clauses 2 and 3, the Sche­
dule. Clause 1, the Enacting For­
mula and the Long Title stand 
part of the Bill” .

The motion was adopted.
Clauses 2 and 3, the Schedule, clause 
1 , the Enacting Formula and the Long 
Title were added to the Bill.

Dr B. Gopala Reddi: I beg to move:
“That the Bill be passed”
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tlntroduced and moved with the recommendation of the President.




